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'When the matter is called for admission hearing, id. 

counsel Mr. P.K. Arora appears on behalf of the respondents. 

None appears for the applicant though vakalatnama has been 

filed on behalf of the id, counsel for the applicant. Mr. 

A. Chakraborty. 

2. 	.... We have heard id. counsel for the respondents and 

alree perised the records available with us. The applicant 

has thallenged the impuçied order of removal from service 

issued to h vile order dated 	97(Annexure' E' to the app.). 

We find that the applicant has suJitted 

the said order of renoval to the -- 	 __ 

4i.7.97(Annexuze • P' to the app.) stiting his grievances therein. 
but the authorities did not ac 

Thereafter, he filed several rninders in this regardi We 

have asked the U. counsel for the respondents as to why the 

respondents did not consider his !rievanoes. LI. counsel, Mr. 

P,K. Arora appearing for the respondents has stated that 

the applicant had not acquired the tempo ry status *nd therefore, 
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the R.S, (&e) Rules are not applica)Dle to his case. So, the 

claim of the applicant that the aforesaid order of removal 

has been issued by the authorities without following the exbant 

rules is not sustainahie and the application should be diøtissei 

as being devoid of any merit. 

3. 	in view of the aforesaid circumstances, we find that 

the representations filed by the applicant before the authorities,  

in respect of to impunned order of his remova) 2.7. 1997 

are lying pendbgry for decision. Iberefore, we think it would 

be appropriate on our part to direct the respondents to 
repr sentation 

ccnsider the 	itof the applicant and to dispose of the same 

within a specific period. *coordinily, we direct the respondents 

to consider the appeal of the applicant dated 15.7. 1997(Annexure 

V to the app.) and to dispose of the same wiThin 2 months 

by passing a reasoned and speaking order. it may be mentioned 

here that the decision of the authorities shill be communicated 
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to the applicant within the 	e 	With the sO observations 

the application is disposed of at the stage of aission. 

4. 	No order is passed as to costs. 
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